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INTRODUcnON 

I. the Chairman of the Committee on Papers Laid on tbe Tiblc· of 
Lok Sabha having been authorised by the Committee to prelCnt this 
Report on their behalf. prclCnt their Tenth Report. 

2. As a result of examination of some papers iaid during the Third. 
Fourth and Fifth Sessions (Tenth Lok Sabha). the Committee have come 
to certain conclusions in regard to delay in laying of the Annual Reports 
and Audited Accounts of the (i) Oil Industry Deyelopment Board for the 
year 1990-91; (ii) National Institute of Foundry and ForIe Techno)OIY. 
Ranchi for the year 1989-90; (iii) National Institute of Urban Affain for 
the years 1985-86, 1986-87. 1987-88 and 1990-91; (iv) Kendriya Vidya)aya 
Sanpthan. New Delhi for the year 1989-90; and (v) Centre for Materials 
for Electronics Technology (C-MET) for the year 1990-91 and bave made 
certain recommendations. The conclusions of the Committee arc reflected 
in the Report. 

3. The Committee considered and adopted this Report at their sittina 
held on 30 November, 1993. 

4. A statement showing summary of recommendations/observations 
made by the Committee is appended to the Report (Appendix). 

NEwDEun; 
30 November, 1993 

9 AgrahayalUl, 1915 (Saka) 

(v) 

CHHEDI PASWAN 
CIuIl",ul1I, 

Committee 011 Papm Lald 
011 the Tabl,. 



CHAPTER I 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE OIL INDUSTRY DEVELOPMENT BOARD 

FOR THE YEAR 1990-91 

The Oil Industry Development Board was set up by the Central 
Government under Section 3 of the Oil Industry Development Act, 1974, 
on the 13th January, 1975. 

1.2 The Annual Report and the Annual Accounts of the Oil Industry 
Development Board, New Delhi for the year 1990-91 were laid together 
with the review and delay statements on the Table of Lok Sabha on 
17 December, 1992. As per recommertdation of the Committee on Papers 
Laid on the Table made in para 3.5 of their First Report (Fifth Lok 
Sabha), the aforementioned documents should have been laid by 
31 December, 1991. Thus, the delay in laying the Annual Report and 
Audited Accounts came to about 12 months. In the statement laid 
alongwith Annual Report, the reasons for delay had been explained as 
under:-

'The Annual Report and Audited Accounts for 1990-91 in respect of 
the Oil Industry Development Board were required to be laid in 
Parliament before 31st December, 1991. The reasons why this could 
not be done are given below:-

(1) Date of submission of Accounts to Audit 
(2) Date on which audit was completed 
(3) Date of receipt of certified accounts 
(4) Date of circulation to Board members for approval 
(5) Lut approval received on 
(6) Date of ratification by the Board 
(7) Date of Hindi Translation of the audit certificate 
(8) Date of printing of Annual Report 
(9) Date of receipt of Annual Report and Accounts in 

the Ministry 

21-6-91 
22-7-91 

27-12-91 
1-1·92 

20-4-92 
11-6-92 
30-6-92 
10-8-92 
13-8-92 

The copies of the Annual Report and Accounts were received in the 
Ministry of Petroleum and Natural Gas on 13.8.~ and action to lay 
the AMUaJ Report and Accounts of the Oil Industry Development 
Board for the year 1990-91 in Parliament was taken immediately. 
However, these could not be laid during the Monsoon Session of 
Pld'liament, as both the Houses were adjourned on 20th AUJUst, 
1992." 
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1.3 In this connection, the Ministry of Petroleum and Natural Ga. were 
requested to furnish information on certain points. The points and replies 
fumiahed thereto arc as under:-

POINTS 

I. The dates when-
<a) The Statutory auditors were 

appointed; 

(b) The accounts of the Board 
were compiled and were ready 
for being handed over to au-
ditors; 

(c) The auditing of accounts com-
menced; 

(d) The Annual Report was final-
lied. 

n. The reasons for taking about 
S montha by Auditors in furnish-
in," the certified accountl after 
completion of auditil1l on 
27.7.1992. 

m. Tbe reuon. for taking another 
6 montha after receipt of the 
cenIfied accounts to get them 
Ipprovedlratified by Board 
memben. 

REPLIES 

As per prOVISIOns of Section 
20(2) of the Oil Industry De-
velopment Act, OIDB'. audit is 
conducted by the CclAO each 
year through Principal Director 
of Commercial Audit, Bombay. 

The Accounts of the Board 
were compiled and ready for 
Audit on 21.6.91. 

The Audit of Accounts of the 
Board for the year 1990-91 was 
undertaken by the C&AG from 
18-7-91 to 22-7·91. 

After receipt of the certified 
accounts from C&AO on 
27.12.91 in OIDB, the Annual 
Report was finalised by OIDB 
on 1.1.92. 

The Audit Report on the Ac-
counts of OIDB was received in 
OIDB office on 22.7.91. After 
verification of facts, fmal reply 
to the report was furnished to 
the Director of Commercial 
Audit on 30.9.91. The certified 
account. were received in 
OIDB from the Director of 
Commercial Audit, Bombay 
only on 27.12.~1. 

After receipt of the certified 
accounts, the report was circu-
lated to the Board members for 
approval on 1.1.92. Approval 
from all the members was re· 
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POINTS 

IV. The timely steps taken by the 
Ministry and the Board to pre-
vent the aforesaid delays in final-
isation of the Annual Report 
and Audfted Accounts. 

V. The latest position regarding 
finalisation of these documents 
of the Board for the year 
1991-92. When these are ex-
pected to be laid in Parliament. 

VI. The remedial measures taken by 
the Ministry and Board such as 
drawing up a time bound prog-
ramme for timely finalisation 
and submission of the requisite 
documents by the Board to the 

OIDB's Ministry for their being 
laid in Parliament within the pre-
scribed period. The kind of 
monitoring done in the Ministry 
and the Board of such time 
schedule, if any. 

REPLIES 

ceived on 20.4.92. The report 
was ratified by the Board in its 
meeting held on 11.6.92. The 
Hquli translation of the report 
was finalised on 30.6.92. The 
Annual Report was, thereafter, 
got printed both in Hindi and 
English. The printed copies 
were received in OIDB office 
on 10.8.92 and sent to the 
Ministry on 13.8.92. 

Every possible effort is being 
made to avoid such delays in 
future. 

Certified accounts for 1991-92 
have been received in OIDB 
from the Director of Commer-
cial Audit, Bombay on 7.12.92. 
The Report is under finalisa-
tion. It is expected to be circu-
lated to the Board members 
very shortly. 

It is proposed to submit the 
next Annual Report in the early -
part of next scssion of Parlia-
ment. Matter is also being 
taken up with the audit 
authorities for scheduling 

audit earlier. They are also 
being requested to render the 
audit certificate in future suffi-
ciently in advance with a view 
to cnabling presentation of the 
future Annual Reports and 
Accouati by the dates laid 
down for presenting these docu-
ments before Parliament. 
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1.4 The matter was considered by the Committee on Papers Laid on the 
Table of Lok Sabha at their sitting held on 8 April, 1993. 

I.S The Committee are unhappy to note tbat the Annual Report and 
Audited Accounts or the OR Industry Development Board lor the year 
1990-91 were laid after a delay 01 about II months. 

1.6 The Committee find that the Board took about two month. to reply to 
the AudU Report 01 the Dir.:tor or Commerc:lal Audit who then took about 
lour months to furnish ftnal Audit Report to the Board. Thereafter the 
Board memben took about three and half months to approve the cerimed 
aceount.. After this another Ilh month were taken to act the Audit Report 
ntifted from the Board. The Board took a 10111 period 01 9 IDOnths to 
ftnallse the Annual Report. In the opinion oIlbe CommlUee this delay could 
be mlnimlsed by establlsbllll contacts and holdlna meetinp at appropriate 
level. The Committee are constrained to observe that these Important 
documents were not prepared and finalised with the seriousness they 
deserve. The Committee tnist that the Mlaistry· would attach due impor-
tance to the matter and ensure compliance or the requirement. 

1.7 The Committee recommend that the Ministry 01 Petroleum and 
Natural Cas In consultation with the Board should dnw up a time bound 
programme for each stale of ftnallsatlon 01 the report and accounts and 
entrust the Job of monitorinl to some hl&her authority In the Board as well 
as In the MInistry with a view to ensure that each staae of processlnl the 
matter Is completed accordinl to the pfOll'amme so dnwn up and the 
Annual Report, accounts and the 'Review' of the Board'. performance 
durlnl the year under report, are placed before ParUament within nine 
months of the close or the accouotlnl year. 



CHAPTER D 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF TIlE NATIONAL INSTITUTE OF FOUNDRY AND 

FORGE TECHNOLOGY, RANCHI FOR mE YEAR 1989-90 

The National lnstitute of Foundry and Forge Tecbnology, Rancbi wu 
establisbed in collaboration witb UNDP·UNESCO in 1986 with the main 
objective of providing trained manpower and up-to·date technical know· 
how to the Foundry and Forge Industries in the country. 

2.2 The Annual Report and Audited Accounts of tbe National Institute 
of Foundry and Forge Technology, Ranchi (NIFFI') for the year 1989-90 
were laid together with Review and Delay statements on the Table of 
Lok Sabha on 12 May, 1992. As per recommendation of the Committee on 
Papers laid on the Table made in para 3.5 of tbeir first report (Fifth Lok 
Sabha), the aforementioned Annual Report and Audited Accounts should 
have been laid on the Table of Lok Sabha by 31 December, 1990. Thus, 
the delay in laying the Annual Report and Audited Accounts comes to 
about 16th months. 

2.3 In the statement laid alongwith Annual Report and Audited 
Accounts, the reasons for delay have been explained as under:-

......... The copies of the Annual Report in English and Hindi for the 
year 1989-90 were received from the Institute on 26 December, 1990 
and the printed copies of Audit Report for 1989-90 in both versions 
were received on 14 February, 1991. This Report of the Institute " for 
1989-90 could not be laid on the Table of the House because of short 
period Session of Rajya Sabha and dissolution of Ninth Lok Sabha. 
Extension of time beyond 31.12.1990 for laying these Reports of the 
Institute for 1989·90 on the Table of the House was obtained from 
the Committee on Papers Laid. After constitution of the 10th 
Lok Sabha, the Parliament Session has commenced and, therefore, 
the Annual and Audit Reports for 1989-90 of the National Institute 
of Foundry and Forge Technology, Rancbi. are now being laid before 
the House." 

5 
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2.4 In this connection, the Ministry of Human Resource Development 
(Department of Education) were requested to furnish the information on 
certairl points. The points and the replies furnished thereto are as under:-

POINTS 

I. The dates \¥hen-

(a) the Review and delay state-
ments were prepared in the 
Ministry; 

(b) the Annual Report and Au-
dited Accounts alongwith 
Review and delay statements 
were got authenticated from 
the Minister for being laid in 
Lok Sabha. 

n. The reasons for the dclay of 
about IIh month in submission of 
the Audit Report by the Institute 
to the Ministry for being laid in 
Lok Sabha. 

nI. The reasons for not laying thcle 
documents during the year 1991 
itself either in Budget Session or 
Winter Session of Parliament. 

REPLIES 

Review and delay statements on 
Annual Report of National Insti-
tute of Foundry and Forge Tech-
nology, Ranchi for the year 1989-
90 were prepared by this Ministry 
on 11.7.91 for the purpose. 

Annual and Audit Reports in 
English and Hindi alangwith 
delay statement of the Institute 
for the year 1989-90 were got 
authenticated from the authority 
on 2.5.1992 for being laid in the 
Lok Sabha. 

Audit of accounts of the Institute 
for the year 1989-90 was carried 
out by the concerned Auditor 
General during July 27 to August 9, 
1990. Thus the Audit Report was 
received by the Institute on 
January 21, 1991. 

On receipt of Annual and Audit 
Reports of the Institute for the 
year 1989-90 on 14.2.91, all the 
formalities like preparation of 
Review/delay statements (Eng-
lish and Hindi) and authentica-
tion thereof were completed on 
2.5.92, and the documents were 
finally laid on the Table of 
House on 12.5.1992 in the 
Lok Sabha and on 8.5.1992 in 
the Rajya Sabha. 
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POINTS 

IV. The latest position regarding 
finalisation of the Annual Report 
and Audited Accounts of the In-
stitute for the subsequent year 
1990-91. When these are ex-
pected to be laid? 

V. The remedial measures taken or 
proposed to be taken to ensure 
timely laying of the Annual Re-
port and Audited Accounts, in 
future. 

REPLIES 

The Annual and Audited Ac-
counts of the National Institute 
of Foundry and Forge Techno-
logy, Ranchi for the year 1990-91 
were laid in Parliament on 
20.8.1992 
All efforts are being made to 
ensure that there is no delay in 
laying these documents before 
the House. 

~.5 The matter was considered by the Committee on Papers laid at their 
sitting held on 24 March, 1993. 

2.6 The Committee are unhappy to note tbat the Annual Report and 
audited accounts of tbe National InsUlute of Foundry and Forge Techno-
1011, Rancbl for the year 1989·90 were laid on the Table of Lok Sabba on 
12 May, 1992 after a delay of about 16V2 months and tbese documents for 
the year 1990·91 were laid after a delay of about BV2 months. 

2.7 The Committee find from delay statement and subsequent Information 
furnlsbed by the Ministry of Human Resoun:e Development (Department of 
Education) that the Ministry bad received the printed copies of tbe Annual 
Report and Audit Report from tbe Instltute as early as on 
14 February, 1991. Thereafter, tbe Ministry took about 15 montbs for 
preparation of Review, delay statement and autbentication of tbe docu-
ments. Sucb a lonl period was taken by the Ministry knowlnl rully well 
that tbe matter bad already been delayed. Had the Ministry realised tbe 
lravlty of tbe situation and rushed tbe aforesaid action on its part, tbe delay 
could bave been minimised and tbe documents laid In tbe House well before 
dissolution of the Nlntb Lok Sabha In Marcb 1991. 

2.B Tbe Ministry further did 60t care to lay these documents even In the 
Budlet Session or Winter Session of Tenth Lok Sabha In 1991. Tbe 
Committee conclude that tbe Ministry bad allowed tblngs to take tbelr own 
Ume and as sucb tbe required documents were laid on tbe Table of 
Lok Sabba only In May, 1992 after an WJjustined delay of about 16V2 
months. Tbe Committee rearet to observe tbat as a remedial measure, the 
Ministry have stated In a routine way tbat aU efforts are being made to 
ensure timely 'aylnl of the required documents. Tbls shows the extent or 
seriousness or tbe Ministry in tbe matter of making the ol"lanlsation 
accountable to tbe Parliament. The Committee, tberefore, take a serious 
view or tbe casual approacb or the Ministry In ensurlnl timely nnallsallon 
and laylnl of tbe required documents in Parliament. 
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l.9 The Committee recommend that the MlDIstry should not take lUeb an 
unduly lonl period In preparlnl delily aDd Review statements and pttlDa 
the requlred documents authenticated .and to achieve the pal the Ministry 
mould entrust the reaponsiblUty or monitorinl the ftnallsadon or tbe 
documents to • senior omcer In the Ministry and be may ensure that the 
Annual Reports, Audited Accounts, Review, delay statements are ftnaUsed 
quickly and placed before ParUament within tbe spedfted period of nine 
months from the dOH or the Iccoundlll year, after receipt of the required 
documents from the institute. 



CHAPTER m 
DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE NATIONAL INSTITUTE OF URBAN AFFAIRS 

FOR THE YEARS 1985-86. 1986-87, 1987-88 and 1990-91 

The National Institute of Urban Affairs (NIUA) wu set up in 1976 u a 
premier institute of Urban Research in the country. It. objectives are to 
enhance understanding of urbanisation process and of urban issues~ 

3.2 The Annual Report and Audited A(lcounts of the National Institute 
of Urban Affairs. New Delhi for the year 1985-86 were laid together with 
Review and Delay statement on the Table of the Lok Sabha on 18 March. 1992 
and these documents for the years 1986-87. 1987-88 and 1990-91 were laid 
earlier on 11 March. 1992. As per recommendation of the Committee on 
Papers laid on the Table contained in para 3.S of their t:irst Report (Fifth 
Lok Sabha) the aforementioned documents should have been laid by 31 
December, 1986, 1987, 1988 and 1991 i.c. within nine months of the clOie 
of the relevant accounting year. Thus. the delay in laying the Annual 
Report and Audited Accounts of the Institute for the years 1985-86, 1986-87. 
1987-88 nnd 1990-91 came to about 62'h months. 50th months. 38'h months 
and 2'h months respectively. 

3.3 The AnnUL ~ Report and Audited Accounts of the Institute for the 
years 1988-89 and 1989-90 were laid earlier on tbe Table of Lok Sabha on 
16 May. 1990 and 27 February. 1991 after a delay of about 4'h months and 
2 months respectively. However. the delay statement in respect of theae 
documents for the year 1988-89 was laid on the Table of Lok Sabha on 
11 March, 1992. 

3.4 In the statements laid alongwith Annual Reports and Audited 
Accounts of the Institute for the years 1985-86, 1986-87. 1987-88. The 
reasons for delay have been explained u under:-

"The Annual Report and Audited Accounts of the National Instituto 
of Urban Affairs, New Delhi for the years 1985-86, 1986-87 and 1987-88 
could not be laid in Parliament due to administrative reasons with 
regard to procedural and other aspects for laying such reports on the 
Table of the House." 

3.S In this connection, the Ministry of Urban Development, who were 
requested to. furnish information on certain points, have furnished the 
same given in the ANNEXURE. 

3.6 The Ministry of Urban Development further clarified that prior to 
1985 the Annual Reports and Audited Accounts of tho Institute were not 

9 
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laid in Parliament as the grant·in-aid released to the Institute was less than 
Rs. 5 lakh. The Ministry overlooked the fact that these documents of the 
Institute wcre required to have been laid in Parliament from the year 1985·86 
onwards. The Annual Report and Audited Accounts of the Institute for the 
year 1988-89 were laid for the first time on the Table of the Lok Sabha on 16 
May. 1990 and these documents for the years 1989·90 were laid on 27 
February. 1991 when the Rajya Sabha Committee on Papers laid took 
evidence of the representative of the Ministry in the matter in May. 1991 
and directed the Ministry to lay all the earlier the Annual Report and 
Audited Accounts of the Institute for the years 1985-86 to 1987·88 
alongwith delay statements in respect of the reports laid earlier. aU these 
documents were laid in Lok Sabha during March. 1992. 

3.7 The Annual Report and Audited Accounts of the Institute for the 
year 1991-92 were laid on the Table of Lok Sabha on 2 February, 1.993. 

3.8 The matter was considered by the Committee on Papers laid on the 
Table at their sitting held on 24 March. 1993. ' 

3.9 The Committee regret to note that the Annual Reports and Audited 
Accounts of the National Institute of Urban Affairs, New Delhi for seven 
yean I.e. from 1985-86 to 1991·91 were laid on the Table of the HoUle lifter 
delays ranging from 2 months to 621h months. The dates of layllll of the 
aforesaid documents of the Institute are as under:-

SI. No. Year Date of laying Delay 

1. 1985·86 18.3.1992 6211J months 
2. 1986·87 11.3.1992 50'lz months 
3. 1987-88 11.3.1992· 3811J months 
4. 1988-89 16.5.1990 4th months 
5. 1989-90 27.2.1991 2 months 
6. 1990-91 11.3.1992 2th months 
7. 1991·92 24.2.1993 2 months 

Besides abnormal delays, the above dates clearly indicate irreaularltles In 
layinK these documents as the Annual Reports and Audited Accounts of the 
Institute for three accounting yean from 1985-86 to 1987·88 were laid In 
March, 1991 whUe these documents relatinl to the subsequent years 1988-89 
and 1989·90 were laid earlier l.,. during May, 1990 and February, 1991 
respectively. 

3.10 The Committee relfet that In delay statements laid alonpith the 
Annual Reports and Audited Accounts of the institute for the yean 1985·86, 
1986-87 and 1987·88 It was casualy stated that these documents could not be 
laid In Parliament due to administrative reasons with rqard to procedural 
and other mallers without clearly explalnlDI the various dates of OnaUsatlon 
of these documents and the quantum of delay Involved at various staps 
therein. It was only when subsequent clarifications were soupt, the 
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Ministry or Urban Development explained that as per Government of 
india's decision (No.6) under G.F.R. ISO, Reports or the InsUtute prior to 
the year 1985-86 were not required to be laid In Parliament as tbe If8Ilt-ln-
aid liven was less tban Rs. 5 lakbs and also tbat the Ministry overlooked 
the requirement of laylnl tbese documents In Parliament rrom tbe year 
1985-86 onwards. AU or a sudden the MInistry started laylnl ror the flnt 
Ume the Annual Report and Audited Accounts or the Institute from the year 
1988-89. When RaJya Sabba Committee on Papen Laid took a serious note 
of this Irrelularlty and directed tbe Ministry to lay aU the documents for 
the earlier yean I.'. 1985-86 to 1987-88, tbese documents then were laid In 
Marc:h, 1992. However, tbe Ministry could not explain as to why these 
documents for tbe years prior to 1985·86 i.t. 1981-81 and 1982-83 were also 
not laid when the lrant-In-aid liven to the Institute durlnl these yean was 
also above Rs. 5 laths (statement of Innt-In-aid liven to the Institute In 
Annexure). The Committee are distressed to find tbe llarlnl lapse on the 
part of the Ministry tbat the Government of India decision contained In 
G.F.R. 150 (No. 6) whlcb Is applicable to private and voluntary OrlaDig-
Uons only bas been applied wronlly to this Government owned and run 
Institute. Consequently, the Ministry nealected the necessity of laylnl the 
Annual Reports and Audited Accounts of the InsUtute In ParDament, 
IrrespecUve of the amount of annt given durlnl aU these years, as per 
recommendation of the Committee on Papen Laid on tbe Table of tbe 
Lok Sabha. 

l.ll The Committee cannot but conclude that It is • case of pure 
negllience and wronl interpretation of Rules on the part ot the MInistry In 
the matter of laylnl the Annual Reports and Audited Accounts of the 
institute whicb lead to non-Iaylnl of the required documents In Parliament 
to ensure Ils accountability for the arant-In-aid received since Its establish-
ment In the year 1975-76. 

3.11 The Committee, therefore, recommend that tbe Ministry should 
Immediately take steps to finalise the annual Reports and Audited Accounts 
of the past yean since 1975-76 and lay them In Parliament at the earUest. 
The Mlnlstl') on Its part should not allow such casualness to prevsU in the 
matter of laylnl these documebu In Parliament In future. It should also be 
noted that In case or delay a statement Ilvlna detailed reasons In 
cbronolollcal order tor sucb delay should be laid alonplth tbe required 
documents In Parliament. 



ANNEXURE 

Amou"t ffllllS.d ", "","'.in-oitl to National lmll,.". 0/ Urba" AI/airs 
"nc. III i"«ptio" 

Year RI. 
1975·76 50,0001· 
1976-77 85,0001-
1977-78 2,00,0001· 
1978-79 2,00,0001· 
1979·80 1,45,0001· 
1980-81 4,80,0001-
1981-82 7050,0001-
1982-83 7,50,0001-
1983-84 3,00,0001-
1984-85 2,00,0001-
1985-86 12,50,0001-
1986-87 19,10,0001-
1987·88 24,56,0001-
1988-89 27,81,0001-
1989-90 29,00,0001-
1990-91 37,00,0001-
1991·92 32,40,0001-
1992·93 40,00,0001-

12 



CHAPTER IV 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF KENDRIYA VIDYALAYA SANGATHAN, 

NEW DELHI FOR THE YEAR 1989·90 

The Kendriya Vidyalaya Sangathan is a registered Society established on 
15 December, 1965 to provide, establish, endow, maintain and manage 
schools called Kcndriya Vidyalayas with the object of catering to thc 
educational needs of children of transferablc cmployces of Government of 
India. 

4.2 The Annual Report and Audited Accounts of the Kcndriya 
Vidyalaya Sangathan, for the year 1989·90 were laid together with Review 
and dclay statement on the Table of Lok Sabha on 14 July, 1992. As per 
recommendation contained in para 3.5 of their First Rcport (Fifth 
Lok Sabha), the aforementioned documents should have been laid by 
31 December, 1990 i.e. within nine months of the close of the accounting 
year. Thus the delay in laying Annual Report and Audited Acccounts of 
the Sangathan comes to about 181/ 2 months. 

4.3 In the statement laid a10ngwith Annual Report and Auditcd 
Accounts of the Sangathan, the reasons for delay have been explained as 
under:-

"The Annual Report and Audited Accounts of the Kendriya Vidy· 
alaya Sangathan for tbe year 1989·90 could not be laid on the Table 
of the Lok Sabha by the prescribed date as thcse documents are 
required to be adopted by the Board of Governors of the Kendriya 
Vidalaya Sangathan before being laid on the Table of the Lok Sabha. 
The English version of the Annual Report of the Kendriya Vidyalaya 
Sangathan was receivcd by thc Sangathan from the printer in July, 
1991 but the Hindi version of the Report could not be delivered by 
the printer till the first week of October, 1991. In these circumstan· 
ces, these documents could not be laid earlier and, therefore, the 
lamc are being laid now on the Table of the Lok Sabha." 

13 
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4.4 In this connection, the Ministry of Human Resource Development 
(Department of. Education) who were requested to furnish information OD 

certain points, have furnished the same as under:-

I. 
POINTS 

The date when-
(a) the statutory auditors were 

appointed for auditing of 
accounts; 

(b) the accounts of Sangathan 
were compiled and were 
ready for being handed over 
to auditors; 

(c) the accounts were handed 
over to auditors for auditing; 

(d) the auditing of accounts com-
menced by the auditors and 
the time taken in it; 

(e) the final audit report was fur-
nished by the auditors; 

REPLIES 

The Statutory auditors for Ken-
driya Vidyalaya Sangathan were 
appointed by the Ministry of 
Human Resource Development 
for the period of 1987-88 to 
1991-92 on 5.1.1988. 

The accounts of the Sangathan 
were ready and handed over to 
auditors on 1.11.1990. 

The audit commenced from 
10.12.1990 and ended on 
4.1.1991 (26 days). 

The final Audit Report in 
English and Hindi was received 
in Kendriya Vidyalaya Sangathan 
on 11.7.199i and 5.8.1991 respec-
tively. 

(f) the annual report was final- The annual report was finalised 
ised; OD 2.12.1990. 

(g) the Annual Report and 
Audited Accounts were got 
approved from the Annual 
General MeetinwGoverning 
BodylExecutive Committee! 
Finance Committee of the 
Sangathan; 

The audited accounts and the 
audit report arc placed on the 
Table of the Parliament as and 
when received from the Principal 
Director of Audit, New Delhi. It 
does not require prior approval 
of the Finance CommittecIBoard 
of Governors for laying in the 
Parliament. 
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POINTS 

(h) the Annual Report and Au-
dited Accounts were taken 
up for translation and prin-
ting and the time taken in it; 

(i) the finalised Annual Report 
and Audited Accounts botn 
Hindi and English version 
were sent to the Ministry for 
being laid in Parliament; 

REPLIES 

(i) The Annual Report was 
taken up for translation and 
printing on 21.12.1990 and 
was delivered on 7.10.1991 
by the printers. 

(ii) The time taken for transla-
tion and printing of audited 
accounts both in Hindi and 
English took 15 days 
(6.8.1991 to 20.8.1991). 

(i) The finalised Annual Report 
both in Hindi and English 
was sent to the Ministry on 
5.11.1991. 

(ii) The printed copics of audited 
acccounts both in Hindi and 
English were received by the 
Ministry oli 23.8.1991. 

G> the delay statement and re- The delay statement and review 
view were prepared by the were prepared by the Ministry on 
Ministry; and 5.12.1991. 

(k) the Annual Report and Au-
dited Accounts alongwith 
Review Statement and Delay 
Statement were got authenti-
cated from the Minister. 

The Annual Report and Audited 
Accounts alongwith "Review" 
and Delay Statements were au-
thenticated by the Hon'ble Minis-
ter for Human Resource De-
velopment on 25.6.1992. 

II. The latest position regarding The audit of accounts for the 
finalisation of the Annual Report year 1990-91 has been conducted 
and Audited Accounts for the from 22.2.1992 to 16.4.1992. The 
subsequent years 1990-91 and report is still awaited. The prog-
1991-92. When these are ex- ramme for audit of 1991-92 will 
pected to be laid in Parliament? be finalised after the consolida-

tion of accounts by Kendriya 
Vidyalaya Sangathan which is in 
hand. . 
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POINTS REPLIES 

01. The detailed remedial measures The Sanlathan is being asked to 
taken both in the Ministry and initiate necessary steps to avoid 
the Sanpthan to ensure timely delay and continuously monitor 
layinl of the Annual Repons and so as to ensure that the required 
Audited Accounts within the pre- documents arc placed before Par-
scribed period of 9 months from liament within the prescribed 
the close of the accountinl years, time limit. 
in future. 

4.5 At their sittinl held on 8 April, 1993, the Committee on Papers Laid 
on the Table. considered the reasons given by the Ministry of Human 
Resource Development (Depanment of Education) in relard to delay in 
laying Annual Report and Audited Accounts of Kendriya Vidyalaya 
Sangathan for the year 1989-90. The Committee decided that the represen-
tatives of the Department of Education might be asked to appear before 
the Committee to elaborate the reasons for delay in laying' these 
documents before Parliament. 

4.6 The Committee took evidence of the representatives of the Ministry 
of Human Resource Development (Department of Education) on 12 May, 
1993 on the question of delay in laying Annual Repon and Audited 
Accounts of Kendriya Vidyalaya Sangathan for the year 1989-90. 

4.7 When asked to explain the reasons for delay in laying Annual 
Report and Audited Accounts of Kendriya Vidyalaya Sanlathan for the 
year 1989-90 in Parliament, the representative of the Ministry stated that 
K.V.S. had to collect the information from about 700-800 schools tbroup 
their relional offices located at different places in the country. Firstly, 
compilation of accounts was done at school level and then at resional 
level. Final compilation of accounts was done at the headquarter after 
receipt of the accounts from the reponal offices. Thus, a delay caused at 
one level, caused a compound delay.t the subsequent levels. He added 
that there had been slippale of uates at various stales of finalistation. 

4.8 When asked about the reasons for delay in compilatiOn/submission 
of the accounts in time by the Schooi&lreaional offices, the witness stated 
that disturbed litultion in some States led to delay in compilation and 
lubmission of accounts to the subsequent level. 

4.9 On beina asked to explain the remedial measures taken by the 
Ministry and tbe K.V.S., the Commissioner. K.V.S. stated that tbey bad 
reiterated their instructions to the School&lregional offices relardinl 
compilation of accounts by tbe schools upto 30 April and by the relional 
offices upto 31 May every year. Final compilation would be completed in 
the K.V.S. hoadquarter by 30 June for submittina to the wditors by the 
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same date. He added that in the headquarter office of K.V.S., a cell had 
been created and the Deputy Commis.~ioner (Finance) had been made 
personally responsible for ensuring that there was no slippage of the date 
limits and any slippage would invite adverse notice and action on the 
defaulting officer. He further added that their first action would be to set 
the House in order for future. 

4.10 The Conlmlttee are distressed to Dote that the Annual Report and 
Audited Accounts of the Kendrlya Vldyalaya Sanaathan for tbe year 
1989-90, whleb In terms of the Committee'S reeommendatlon, oupt to have 
been laid In Parliament by 31st December, 1990, were actuaDy laid on the 
Table of Lot Sabha on 14 July, 1992 I.e. after a delay of about IIJ months. 
From the information furnished by the Ministry of Human Resource 
Development (Department of Education) about the delay In ftnaUsln1 the 
Annual Report and Audited Accounts, the Committee fti1d that about 7 
months were taken by the Sanlathan In compilation of tbe annual accounts; 
about 7Jh montbs were taken by the auditors to complete audltlnl and 
furnlsb the audit report to the Sanlathan; about 8~ months were taken by 
the Sanlathan In ftnallslnl the Annual Report; about 10 months were taken 
In tnnslatlng the Annual Report Into Hindi; and the MInistry also took 
about 71h montbs, after receipt of the required documents from the 
Sangathan, to prepare ''review'' and delay statements and to let all the 
documents authenticated from the Minister for being laid In Parliament. 

4.11 The Committee are not satisfied with the explanation given by the 
representatives of the Ministry of Human Resource Development (Depart-
ment of Education) durlng their evidence before the Committee In resard to 
delay at various stages of ftnalisation of the Annual Report and Audtled 
Accounts. The Committee feel that the delay which has taken place at 
various staps could be avoided If a careful watcb was kept both at K. V .S. 
level as well as at the level of the Ministry. 

4.12 The Committee recommend that a realistic time schedule sbould be 
prepared by the Sanlathan In consultation with the Ministry and the time 
schedule so drawn up should be monitored and adhered to botb In the 
Ministry and the Kendriya Vldyalaya Sanlathan. If a delay Is anticipated at 
any stage, the matter may be pursued vllorously with tbe appropriate 
authority to expedite action. The MInistry of Human Resource Development 
(Department of Education) should also take necessary steps to obviate delay 
In preparation of "Review" and authentication from the Minister after 
receipt of the required documents for beinl laid In Parliament, and see that 
the documents are laid on tbe Table of Lok Sabha within the prescribed 
limit of 9 months from the close of the accounting years. 



CHAPTER V 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE CENTRE FOR MATERIALS FOR ELEC· 
TRONICS TECHNOLOGY (C-MET) FOR THE YEAR 1990-91 

The Centre for Materials for Electronics Technology (C-MET) was set 
up with an overall objective of bridging the present gap between the 
R&D capabilities in the country and the technology for production of 
materials needed by the industry. The C-MET, which functions under the 
administrative coordination of Department of Electronics, was registered 
on March 8, 1990 as a scientific society at New Delhi, under the Societies' 
Registration Act 1860. Headquarters of C·MET, at New Delhi coordinates 
the activities of present· three Laboratories and houses the centgtlised 
information base. C-MET presently is functioning with the skeletal core 
staff. 

5.2 The Annual Report and Audited Accounts of the Centre for 
Materials for Electronics Technology for the year 1990·91 were laid 
together with Delay Statement on the Table of the House on 2.12.1992. As 
per recommendation of the Committee on Papers Laid on the Table 
contained in para 3.5 of their First Report (Sth Lok Sabha), the 
aforementioned documents should have been laid before' Parliament by 
31.12.1991 i.e. within 9 months of the close of the accounting year. Thus, 
the period of delay involved in this case came to about 11 months. 

5.3 In the delay statement laid alongwith the Annual Report and 
Audited Accounts, the reasons for delay have been explained as under: 

"The Annual Report of activities and Audited Accounts Statement of 
Statutory/Autonomous Organisation and societies etc. which are financed 
out of funds drawn from the Consolidated Fund of India wholly or partly, 
are required to be laid on the Table of both the Houses of Parliament 
within 9 months of the close of the accounting yellr of the autonomous 
organisation/society. 

The accou'lting year 199()'91 of the Centre for Materials for Electronics 
Technology (C-MET), an autonomous scientific society registered on 
March 8, 1990 under the Societies Registration Act of 1860, substantially 
financed by the Department of Electronics closed on 31st March, 1991 and 
accordingly its Second Annual Report and the accounts were to be placed 
on the Table of both the Houses of Parliament by 31st December, 1991. 

The delay was due to the time taken in submitting and obtaining the 
approval of the Governing Council, getting the Hindi version of the report, 
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printins of report and initially setting up of the infrutructural facilities for 
laboratories etc. and recruitment of manpower. 

Necessary steps have been taken to ensure that Annual Reports 
henceforth are submitted within the prescribed period." 

5.4 The Department of Electronics who wcre requested to furnish 
information on certain points, have furnished the same on 5-3-1993. The 
points and the replies received thereto are as under:-

POINTS 

I. The dates when-
(a) the Registrar of Societies was 

approached for appointment 
of statutory auditors; 

(b) the statutory auditors were 
apt'ointcd; 

(c) the accounts of the Centre 
were compiled and were 
ready for being handed over 
to auditors; 

(d) the accounts were handed 
over to auditors for auditing; 

(e) the auditing of accounts com-
menced by the auditors and 
the time taken in il; 

REPLIES 

The Comptroller and Auditor 
General of India, New Delhi, as 
required (not the Registrar of 
Societies) was approached for ap· 
proval for appointment of statu-
tory auditors on 30.4.1990. 

The statutory auditors were ap-
pointed on 22.10.1990 after re-
ceipt of approval of C&AG on 
19.10.1990. 

The accounts of the Society in· 
cluding those of three 
laboratories located at Pune, Hy-
derabad and Thrissure were com· 
piled and were ready for being 
handed over to Auditors OD 
1S.6.1991. 

The accounts were handed over 
to Auditors for auditing on 
15.7.1991, as per the Programme 
finalised with Auditors. 

As per the programme finalised 
with Auditors the auditing of ac-
counts commenced by the au-
ditors on IS.7.1991 and the same 
were completed and signed on 
30.9.1991. 
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POINTS 

(f) the Annual Report was final-
ised; 

(g) the Annual Report and Au-
dited Accounts were taken 
up . for translation and 
printing; 

(h) the finalised Annual Report 
and Audited Accounts in 
both Hindi and English ver-
sions were sent to the De-
partment of Electronics for 
being laid in Parliament; and 

(i) the Annual Report and Au-
dited Accounts alongwith Re-
view Statement and delay 
Statement and were got au-
thenticated from the Minister. 

The reasons for taking 31/ 2 
months in getting the finalised 
audited accounts approved from 
the Governina Council and Gen-
eral Body of the Centre. 

REPLIES 

Based on the decision of the 
Governing CounciVGeneral 
BIldy. and after incorporating 
certain changes the Annual Re-
port could be finalised on 
15.4.1992. 

To avoid delay in Hind; transla-
tion this was sent in two batches 
to Hindi Cell of DOE i.e. on 
14.10.91 the Audited Statement 
of Accounts; and on 24.4.92 tbe 
text of Annual Report. 

The finalised Annual Report and 
Audited Accounts in both ltindi 
and English versions were sent to 
the Department of Electronics 
for being laid in Parliament on 
21.7.92. 

The Annual Report, Statement 
of Audited Accounts alongwith 
Review Statement and Delay 
Statement were got authenticated 
from thc Minister on 17.8.92. 

Attempts were made to fIX the 
dates of meetings of both the (i) 
Governing Council; and (ii) Gen-
eral Body during October to De-
cember 1991. Meetings of these 
bodies particularly when impor-
tant agenda items are to be con-
sidered are fIXed taking into ac-
count the most convenient date 
to members. These members are 
aenerally holdina very seRior 
level positions elsewhere in other 
organisations, and so getting a 
convenient date sometimes be-
comes very difficult because of 
members commitments in their 
organisations. Both these meet-
ings could finally be convened on 
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POINTS 

III. The reasons for taking 4% 
months in translation and print-
ing of the finalised Annual Re-
port and Audited Accounts of 
the Centre. 

REPLIES 

16.1.1992. After having obtained 
the approval of tbe Governing 
Council the General Body's ap-
proval was obtained. Minutes of 
Governing Council were issued 
on 17.2.1992 and ratification of 
the same was completed on 
3.3.1992. Minutes of General 
Body meetings were issued on 
5.3.1992 and the ratification of 
the same was completed on 
20.3.1992. After incorporating 
certain changes the Annual Re-
port could be finalised on 
15.4.1992 and the text of the 
Annual Report was sent for 
Hindi translation to Hindi Cell of 
DOE on 24.4.92. 

The printing of Annual Report 
(English version) was completed 
on 15.6.1992 while the receipt of 
Hindi translation Manuscript 
took a longer time because of tbe 
pre-occupation of Hindi Cell with 
the work related to Budget Ses-
sion of Parliament. Manuscript of 
Hindi version was received on 
15.6.1992 and passed on to the 
printer same day. Bec:ausc of tbe 
summer season due to load shed-
ding etc. the printer took 15 days 
in finalising tbe Hindi version of 
Annual Report. Having received 
tbe Hindi version on 30.6.92 the 
Dote was originally sent to DOE 
on 1.7.92. DOE desired to have 
the Hindi version of the delay 
statement. The translation and 
the final version was given by 
Hindi Cell. DOE on 13.7.92. 
With these inputs DOE desired 
on 17.7.92 to give anothcr notc. 
Accordingly. the revised note 
was sent to DOE on 21.7.92. 
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POINTS 

IV. The detailed steps taken by the 
Centre and the Ministry to obvi-
ate the delays that had taken 
place at the aforesaid stages. 

v. The reasons for taking 4% 
months by the Depanment of 
Electronics after receipt of the 
required documents from the 
Centre for their being laid in 
Parliament in December, 1992 in-
stead of July and August, 1992. 

VI. The latest position regarding 
finalisation of these documents 
for the subsequent year 1991-92, 
when these are expected to be 
laid in Parliament? 

REPLIES 

Draft write-up for Annual Re-
pon for 1990-91 was available 
well in time for obtaining clear-
ance from Governing Council 
and General Body so that the 
same could be submitted as per 
schedule. Despite best efforts to 
submit the Report in time, it got 
delayed as brought out above. 

Reports were received by DOE 
on 27.7.92 and submitted to 
JS&FA, Secretary, MOS (S&T) 
MOS (S&T) authenticate£! the 
reports on 17.8.92 and the file 
got back in the Department on 
19.8.92 by the time the Monsoon 
Session was over. Hence, the Re-
port was laid in Parliament dur-
ing the Winter Session 1992. 

To obtain the approval for Annu-
al Report and Audited Accounts 
for the year 1991-92, after rom-
pleting all the formalities for pre-
paration of Audited Accounts 
and Annual Report, the meeting 
of the Governing Council and 
General Body could be fixed on 
23.12.1992 at 5.00 P.M. and 6.00 
PM respectively. Again in getting 
the date convenient to the Coun-
cil members there were some dif-
ficulties. Unfortunately due to 
disturbed situation in many parts 
of tbe country and disruption of 
Indian Airline flight schedule 
these meetings had to be post-
poned. However, to avoid any 
further dela\y, the approval of the 
(i) Governing Council and (ii) 
General Body for the draft An-
nual Report is being sought by 
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POINTS 

VII. Tbe remedial measures taken or 
proposed to be taken by the 

-- Ministry and the Centre to obvi-
ate tbe recurrence of delays : .. 
future. 

REPLIES 

circulation. Annual Report was 
planned to be laid in Parliament 
in Winter Session. However, as 
explained above, we will now be 
in a position to lay the Annual 
Report for the year 1991-92 dur-
ing the forthcoming Budget Ses-
sion of the Parliament i.e. in 
February, 1993. 

It is stated that steps have al-
ready been taken for strict adber-
ence to the time schedule for 
finalisation of Annual Report 
and Audited Accounts for tbe 
year 1991-92 and furtber. For 
Hindi translation and printing the 
agencies have already been final-
ised on advance. 

S.S The matter was considered by the Committee on Papers Laid on the 
Table at their sitting beld on 11 June, 1993. 

5.6 The Committee Dote tbat the ADnual Report and Audited Accounts of 
the Centre for Materials for Electronics TechnolOJY for tbe year 1'90·'1 
were laid OD the Table of Lok Sabba after a delay of 11 montbs. The Delay 
took place lD preparIDl and ODallsln. tbe Annual Report; audltlDI aDd 
furnlsblnl the ftnal audit report to the CeDtre; translation, prlDtln1 aDd 
IeDdiDl these documeDts to the MIDlstry for belnl laid OD tbe Table of the 
HOUle ad Pttlol the ADDual Report and Audited Accountl authenticated 
from the MInister aDd tbereafter laylol OD the Table of Lok Sabba. Tbe 
Committee also ODd that the Annual Report and Audited Accounts of the 
IUblequent year 1"1·'1 were laid on tbe Table of Lok Sabha on 11 April, 
1993 after a delay of 3% mODtH • . 

5.7 Tbe Committee recommend tbat tbe DepartmeDt of ElectroDlc. ID 
CODlUllatiOD wltb the CeDtre sbould draw up a time bound prOlramme for 
completioD of work at dltl'ereDt stale. of tbe compllatloD of ADDual Report 
IDd Audited Account •• Senior omcers of tbe MIDlstry and the Centre mould 
be made re.pon.lble to eDsure that tbese documeDti are completed In all 
rapecu wlthlD the prescribed period and placed before ParHameDt. The 
Commlltee are of tbe oplDloD tbat had the MIDlstry takeD timely action In 
autbentlcatlDl these documents from tbe Minister, the delay of 41/2 months 
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III ..... 11*. :reprd could hive been eumUed. The Committee trult that the .' -MInistry to take immediate step., u soon II the doc:umentl for layln, III 
ParUament Ire received by them, for luthentlcatlon 10 that the delay m .... t 
not occur III future III this account. 

NEwDEUII; 
30 NovemlHr, 1993 

9 AgrahayalUl, 1915 (Saka) 

CHHEDI PASWAN 
Chairman, 

Committee on Papers Laid on the 
Table (1992-93) 



APPENDIX 

Summary of RecommendationslObservations contained in the Report 

SI. Reference Summary of recommendationslobservations 
No. to Para No. 

of the 
Report 

1 2 

1 1.5 

2 1.6 

3 1.7 

3 

The Committee are unhappy to note that the Annual 
Report and Audited Accounts of the on Industry Develop-
ment Board for the year 1990-91 were laid after a delay of 
about 12 months. 

The Committee find that the Board took about two 
months to reply to the Audit Report of the Director of 
Commercial Audit who then took about four months to 
fumlsb ftnal Audit Report to the Board. Thereafter the 
Board memben took about three and balf months to 
approve the Certifled ac:c:ounts. After this another 11/2 
month were taken to let the Audit Report ratified from the 
Board. Tht! Board took a lonl peri~ of 9 months to flnaUse 
the Annual Report. In the opinion of the Committee this 
delay c:ould be minimised by establlshlnl contacts and 
holdinl meetlnls at appropriate level. Tbe Committee are 
constrained to observe that tbese Important documents were 
not prepared and finalised wltb the seriousness they 
deserve. The Committee trust that the Ministry would 
attam due Importance to the malter and ensure compliance 
of the requirement. 

The Committee recommend that the Mlnlstry of Pet-
roleum and Natural Gu in co'nsultatlon with tbe Board 
should draw up a time bound proll'amme for eam staae of 
finallsation of the report and accounts and entrust the Job 
of monltorinl to some higher authority in the Board u well 
u In the Ministry with a view to ensure that each staae of 
,processinl the matter is completed accordinl to the prOl-
ramme 10 drawn up and tbe Annual Report, ac:c:ounts and 
the 'Review' of tbe Board's performance durlnl the year 
under report, are placed before ParUament within nine 
months of the dOle of the ac:c:ounUnl year. 

2S 
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4 2.6 

5 2.7 

6 2.8 

7 2.' 
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3 

The Committee are unhappy to note that the Annual 
Report and audited Hcounts of the national institute of 
Foundry and Forie TechnololY, Ranchl for the year Its'· 
90 were laid on the Table of Lok Sabha on 12 May, 1992 
after a delay or about 161 /2 months and these documents 
for the year 1990·91 were laid after a delay of about 8· /2 
months. 

The Committee fInd from delay statement and subsequent 
information furnished by the Ministry of Human 
Resource Development (Department of Education) that the 
Ministry had received the printed copies of the Annual 
Report and Audit Report from the Institute .. early as on 
14 February, 1991. Thereafter, the Ministry took about 
15 months for preparation of Review, delay statement and 
authentication of the documents. Such a lonl period was 
taken by the Ministry knowlna rully well that the matter 
had already been delayed. Had the Ministry realised the 
lI"avity or the situation and rushed the aforesaid action on 
Its part, the delay could have been minimised and the 
documents laid In the House well before dissolution of the 
Ninth Lok Sabha In March, 1991. 

The Ministry further did not care to lay these documents 
even In the Budlet Session or Winter Session of Tenth 
Lok Sabha In 19'1. The Committee conclude that the 
Ministry had allowed thlnls to take their own time and .. 
such the required documents were laid on the Table of Lok 
Sabha only In May, 1992 after an unJustlfted delay of about 
161 /2 months. The Committee relret to observe that as a 
remedial masua, the Ministry have stated In a routine 
way that all efforts are belnl made to ensure timely laylnl 
of the required documents. ThIs shows the extent of 
seriousness of the Ministry In the matter of maklnl the 
orpnlsatCon accountable to the Parliament. The ColDlDlt· 
tee, therefore, take a serious view or the casual approach or 
the Ministry In ensurlnl tlme)y flnaUsatlon and laylnl of 
the required documents In Parliament. 

The Committee recommend that the MInistry should not. 
take such an unduly lonl period In preparlq delay and 
Review statements and lettinl the required documents 
authenticated and to achieve the loal tbe Mlnlstry Ihould 
entrust the responslbDlty of monltorina the flnaUsatlon or 
the documents to a senior omcer In the MInistry and he 



1 2 

8 3.9 

9 3.10 

27 

3 

may ensure that the Annual Reports, Audited Accounts, 
Review, delay statements are flnaUsed quickly and placed 
before Parliament within the speclned period of nine 
months from the close of the a«ountlnl year, after receipt 
of the required documents from the Institute. 

The Committee regret to note tbat the Annual Reports 
and Audited Accounts of the National Institute of Urban 
Altalrs, New Deihl for seven years I.e. from 1985-86 to 
1991-91 were laid on the Table of the House after delays 
nnginl from 2 months to 611 / 2 months. The dates of 
laylnl of the aforesaid documents of the institute are as 
under: 

Sl. Year Date of laying Delay 
No. 

1. 1985-86 18.3.1991 61~ months 
2. 1986-87 11.3.1992 50~ months 
3. 1987-88 11.3.1992 38112 months 
4. 1988·89 16.5.1990 4\-2 months 
5. 1989-90 17.1.1991 1 months 
6. 1990-91 11.3.1991 1~ months 
7. 1991-91 24.1.1993 1 months 

Besides abnormal delays, the above dates clearly indicate 
irregularities In laying these documents u the Annual 
Reports and Audited Accounts of the Institute for three 
accounting years from 1985·86 to 1987·88 were laid In 
March, 1991 while these documents relating to the subse-
quent years 1988-89 and 1989·90 were laid earlier I.e. 
durlnR May, 1990 and February, 1991 respectively. 

The Committee regret that In delay statements laid 
a10nRwlih the Annual Reports and Audited Accounts of 
the Institute for the yean 1985-86, 1986-87 and 1987-88 It 
wu cuualy stated that these documents could not be laid In 
Parliament due to administrative reasons with regard to 
procedural and other matters without clearly explalnlnl the 
various dates of ftnallsatlon of these documents and the 
quantum of delay Involved at various stales therein. It was 
only when subsequent clarifications were souRht, the Minis· 
try of Urban Development explained that as per Govern-
ment of india's decision (No. 6) under G.F.R. ISO, Reports 
of tbe Institute prior to the year 1985-86 were not required 
to be laid In Parliament u the Irant-In-ald liven was less 
Rs. 5 lakhs and also that tbe Ministry overlooked 
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the requirement to laylnl these documents In ParUament 
from the year 1985-86 onwards. All of a sudden the 
Ministry started laylnl for the nrst time the Annual Report 
and Audited Accounts of the Instltute from the ye... 1988-
89. When RaJya Sabha Committee on Papen Laid took a 
serious note of this Irreplarlty and dlrec:ted the MInIstry to 
lay .u the documents for the earlier yean I.e. 1985-86 to 
1987-88, tbese documents tben were laid In March, 1991. 
However, the Ministry could not explain as to wby these 
doc:uments for tbe yean prior to 1985-86 I.e. 1981-81 and 
1981-83 were also not laid when the ...... t-ln .. ld liven to 
the institute durlq tbese yean was also above RI. 5 IakbJ 
(statement of lrant-in-ald liven to the Instltute In ADDe-
xure). Tbe Committee are distressed to nnd the.llarllll 
lapse on the part of the Ministry that the Government of 
india dedslon contained In G.F.R. 150 (No.6) whicb Is 
appUcable to private and voluntary ol'lanlsatlons oo1y bas 
been applied wrongly to this Government owned and run 
Institute. Consequently, the Ministry nelleeted the neeaslty 
of Iaylnl the Annual Reports and Audited Accounts of the 
institute in Parliament, irrespective of the amount of grant 
liven during all these yean, u per reeommendatlon of tbe 
Committee on Papen Laid on the Table of the Lok Sabha. 

The Committee cannot but conclude that It Is a case of 
pure negligence and wroq Interpretation of Rules on the 
part of the Ministry in tbe matter or Iayinl the Annual 
Reports and Audited Ac:c:ounts of the Instltute wbicb lead to 
non-Iayinl of the required documents in ParUament to 
ensure Its accouJ1tabDlty for the lrant-ln-ald reeeived since 
Its establlsbment In tbe year 1975-76. 

The Committee, tberefore, recommend tbat the Ministry 
should immediately take Iteps to lIDaUse the annual 
Reports and Audited Accounts of the past yean since 1975-
76 and lay them In Parliament at the earUest. The Ministry 
on Its part sbould not allow lucb casuamess to prev.u lD 
the matter of laylnl these documents In p ... lIament In 
future. It sbould also be noted that In case of delay a 
statement alvlnl detailed reasons In cbronoloakaJ order for 
such delay Ibould be laid alonlwlth the required documents 
In Parliament. 
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The Committee are distressed to note that the Annual 
Report and Audited Accounts of the Kendrlya Vldyalaya 
Sanlathan for the year 1989-90, which In terms of the 
Committee's recommendation, oUlht to have been laid In 
Parliament by 31st December, 1990, were actually laid on 
the Table of Lok Sabha on 14 July, 1992 I.e. after a delay 
of about 181/ Z months. From the Information furnished by 
the Ministry of Human Resource Development (Department 
of Education) about the delay In OnaUslnl the Annual 
Report and Audited Accounts, the Committee ftnd that 
about 7 months were taken by the Sangathan In compUation 
of the annual accounts; about 71/ Z months were taken by 
the audlton to complete audltlnl an. furnish the audit 
report to the Sangathan; about 81/ Z months were taken by 
the Sanpthan In noallslnl the Annual Report; about 10 
months were taken In translatlnl the ADnual Report Into 
Hindi; and the Ministry also took about 71/ Z months, after 
receipt of the required documents from the Sangathan, to 
prepare "review" and delay statements and to get all the 
documents authenticated from the Minister for belnl laid In 
ParliamenL 

The Committee are not satisfied with the explanation 
aiven by the representatives of the MInistry of Human 
Resource Development (Department of Education) durlna 
their evidence before the Committee In reaard to delay at 
various stales of f1nallsatlon of the Annual Report and 
Audited Accounts. The Committee feel that the delay which 
has taken place at various stales could be avoided if a 
careful watch was kept both at K. V .S. level a. weD as at 
the level or the Ministry. 

The Committee recommend that a realistic time schedule 
should be prepared by the Sangathan In consulta-
tion with the Ministry and the time schedule so drawn up 
should be monitored and adhered to both In the Ministry 
and the Kendrlya Vldyalaya Sanlathan. If a delay Is 
antlclpated at any stage, the matter may be pursued 
vilorously with the appropriate authority to expedite 
action. The Ministry of Human Resource Development 
(Department of Education) should also take necessary steps 
to obviate delay In prepartatlon or "Review" and authenti-
cation from the Minister after receipt or the reqlred 
documents for beiDl laid In Parliament, and see that the 
documents are laid On tbe Table of Lot Sabha within the 
prescribed Umlt or 9 months from the close of he accountln& 
yean. 
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The Committee note tbat the ADDu .. Report and Audlted 
Accounts of the Centre for Materials for ElectroDics Tech-
DOloI)' for the year 1990-'1 were laid on the Table of Loll 
Sabba after a delay of 11 months. The delay took place In 
preparIDl and nnaUslnl tbe Annual Report; audltlDa and 
fumlshtna the nnal audit report to the Centre; traDllaUon, 
prinllnl and sendiDl these documents to the Ministry for 
belnl laid on tbe Table of the House and cettlnl the Annual 
Report and Audited Accounts autbentlcated from the MlDII-
ter and thereafter laylnl on the Table of Lok Sabba. The 
Committee also nod that tbe Annual Report and Audited 
Accounts of the subsequent year 1991-'2 were lald on the 
Table of Lok Sabha on 21 April, 1993 after a delay of 31/a 
montbs. 

The Committee recommend tbat the Department of 
Electronics In coDS1IItation with tbe Centre should dnw up 
a time bound proaramme for completion of work at 
dliterent stales of the compUallon of ADDual Report and 
Audited Accounts. Senior ofllc:en of tbe Ministry and the 
Centre should be made responsible to eDSure that these 
documents are completed In aU respects within the pre-
scribed period and placed before ParUamen!. The Commit-
tee are of the oplDion that bad the Ministry taken timely 
action In authentlcatlnl these documents from the MInister, 
the delay of 4112 montbs In this· reprd could have been 
curtailed. The Committee trust that the Ministry to take 
immediate steps, as soon as tbe documents for Iaylnl In 
Parliament are received by them, for authentication 10 that 
the delay mllht not occur In future In tbls account. 


	0001
	0003
	0005
	0007
	0009
	0010
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0034
	0035
	0036
	0037
	0038

